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"13. The Director, Mining and Geology, Uttar Pradesh is directed to take appropriate steps 
for implementation of the recommendations made by the Joint Committee and cancellation of the 
leases granted in violation of the siting criteria prescribed in the rules and file action taken report 
within one month by email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 
Support PDF and not in the forn of Image PDF. 

14. List for further consideration on 18.03.2024. 
15. In view of the report of the Joint Committee which specifically points out the mining 

lcases which are close to habitation and violative of prescribed distance from habitation and the 
report of DGMS which points out the mining leases who have not obtained the requisite permissions 
for blasting, the Director, Mining and Geology, Uttar Pradesh is directed to ensure that mining leases 
violative of siting norms and also mining leases not having requisite permissions for blasting be 
closed and the concerned mining lessees be not allowed to carry out any mining in the same till 

further orders and the District Magistrate, the Superintendent of Police and the District Mining 
Officer, Banda are directed to take all requisite measures for ensuring that no mining takes place in 
violation of this interim injunctive order passed by this Tribunal. 

16. A copy of this order be sent to the District Magistrate, the Superintendent of Police and 
the District Mining Officer, Banda by email for requisite compliance." 
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"1. Reports/responses have been filed by the Dircctor General for Mines Safcty (DGMS), Dhanbad vide email dated 01.11.2023; by District Magistrate, (DM), Banda vide email dated 21.11.2023 and by Utar Pradesh Pollution Control Board (UPPCB) vide email datcd 23.11.2023. 2. However, none has appeared before this Tribunal for respondent Dno.4-DGMS, Dhanbad today. 3. Mr. Manoj Kumar, Advocate has appcarcd for respondcnts no. 9, 12, 14, 15, 16, 19, 24, 27 and Mr. 
Decksha L. Kakkar and Akansha Chaudhary, Advocates have appeared for respondcnt no. 13 and they seek time to file their reply/responsc. 

4. Mr. Mukesh Verma, Advocate has appeared for Mining Department and District Magistrate, Banda 
and he also seeks time to file their replylresponse. 

S. Repliesresponscs be filcd by them on or before 07.12.2023 at judicial-ngt@gov.inpreferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF. 6. List for further consideration on 08.12.2023. 

9. The District Magistrate, the Superintendent of Police and the District Mining Officer, Banda are 
directed to take all requisitce measures for ensuring that no mining takes place in violation of above interim 
injunctive order passed by this Tribunai. 

S. A copy of this order be forwarded to the Director, Directorate of Geology and Mining, Uttar 
Pradesh and the District Magistrate, the Superintendent of Police and the District Mining Officer, Banda by e 
mail for requisite compliance.» 

fics : Tqr 3,2023 

7. The Registry is directed to issue reminder to District Magistrate, Banda for sending his report 
regarding service of notices on remaining respondents out of respondents no. 6 to 27 within one week after 
serving requisite notices on them if not already served. 

8. In view of the provisions made in Section 20 of the National Green Tribunal Act, 2010 mandating 
this Tribunal to apply the precautionary principle and in exercise of powers under Section 19 (4) (Þ) of the National Green Tribunal Act, 2010 the mining lease holders are directed to cease and desist from carrying out any mining by way of blasting without obtaining requisite permission from DGMS, Dhanbad and in violation 
of in violation of environmental norms prescribing siting criteria. 
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03.10.2023 H�P 

Ra6 oy ar, 2023 

Rgi TlG TAI/a HRaIs Rurd (Action Taken Repor) fc5 17.11.2023 tti 

ERI YR 3TAI Finding und Recom1nendations HatT fe HU-21.1 hH À 

Repor) fiG 17.11.2023 fg H-2 À Goa fhy TT f: 

T|eT O-1876, qug 0-01 YTH-rÍ, T4G-aGT 36 to i er 

Rule-42(e) sefua gifaer AHaa -
"No mining operation shall be carried out on at or to any point within a distance 50 metres from any railway line except with the previous written perm1ssion of the Railway Administralion concern, or from any reservoir, canal or other public works, such as public roads and buildings or inhabited site except with thc previous written permission of the District Officer or any other officer authoriscd by the State Government in this behalf and othcrwise than in accordarice with such instructions and conditions either general or special, which may be utluched to such per1nission. The suid distance of 50 metres shall be 
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Keured in case of railway, reservoir, canal or road horizontally from the outer Koe of ths bank or the outer edge of the cutting, as the case may be, and in case of DUildng horizontally from plinth thereof. Provided thal the distance in the case of a village road shall be 10 metres from the outer edge of the cutting." 
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